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(b) whether the construction of the 
Project will he completed within the target 
date; and 

(c) the amount so fltr spent out of 
the total sanctioned amount? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF IRRIGATION AND 
POWER (SHRI n. N. KUREEL): (a) The 
work on the main dam in hoth the spill-
way rortioll as well as gravity dam portion 
is in progress. The difficult works of 
foundations in the de;:p river bed portion 
have been completed and masonry fill ing 
has heen brought up to the average river 
bed level Drilling and grouting in the 
depo~lt fonndations in the river bed have 
been completed. The same are in progress 
in tbe higher elevations of foundations. 
The problems regardin$ foundations at the 
abutmcnts have elso· b\!en resolved and 
the work on these is in progress. A 
number of special instrllments like stress 
meters, rock deformation metcrs, etc., are 
being in!lta 11ed in tbe dam in the course 
of construction work. The power house 
location hilS been finalised and the work 
thereon is being taken up. 

(h) The project was earlier scheduled 
to be completed hy 1975-76. lIowever, in 
!\ recent meeting of the Project Working 
('omrniltee, progress of constru("tion was 
revised, according to which it would he 
possihle to c'lmmis;ion Ihe lirst set dming 
1977-78 anci the remainillg three sets in 
1978-79. 

(c) The expenditure incurred upto 
the end of February, 1971 was Rs.2fU6 
crorcs. 

Decision of the tribunal on Krishna-
Godavari r\vcl' waters disputc 

219·\. SJIRI P. VENKATASUBI3A-
JAil: Will the Minister of lRRICJATlON 
AN]) PO"r-R he pleased to state; 

(0.) whether the frihllnal constituted 

to settle the 
Waters Displlte 
herations; and 

Krishna-Godav~lri River 
has concllldeci its dele-

(b) if so, the time by which the Tri-
bunal is going to give its award? 

TIlE DEPUTY MINISTER IN THE 
MINISTRY Or. IRRIGATION AND 
POWER (SI-IRI B. N. KUREEL): (a) 
and (b). Th(~ Krishna Water Disputes 
Tribunal and the Godavari water 
disputes were <:onstitllted by the Central 
Govern ment on 10-4-1969 :md the adjudi-
cation proceedings are in progress. While 
etforts are heing made hy the Tribunals 
to complete their work as expenditiously 
as practicable, it is not possible at this 
stage to indicate when ths adjudication 
proceedings are likely to he over. 

Rate of Ilroliuctlon of Ral! Wagons 

2196. SHRI R. S. PANDEY: 

SIfRI P. NARASI MAH 
RFDDY: 

WilJ the Minister of RAILWAYS be 
pleased to state: 

(a) the present rate of production of 
of Rail \\':lI")JIS of various types in the 
,,'Ol1 nlr),; 

(h) the present requirements of Rail 
wagons in the cOllntry which have n 
demand ahrnad; nncl 

(c) whelher it iq proposed to give 
I icence to the pri vate industrial ists to 
manufacl\llc Rail wagons to meet the 
delll(lll<h in Ihe country allll ahroad ? 

TIlE MINISTER OF RAILWAYS 
(SHRI HANUMANTHAIYA): (a) The 
:I\'cra)l.\'. r:lle of production of various 
type.; 'lf wagoo,; in the country iluring the 
ia,t three YCIlI, i> aboul 14(10U wn~()n~ per 
yoar in len,l' or t'fl\lr.wheeler~. 
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(h) The requirement of wagons on 
Indian Railways is worked out on the 
anticipated development of tratlie during 
a Five Year Plan period and annual pro-
curement is undertaken 10 suitahly phnse 
out the production load. There is, there-
fore, n:> fixed requirement of wagons as 
su ch. 

The present instal1ed capacity in the 
counlry is sufficient 10 meet the internal 
as wel1 :lS eXl'ort demands. 

(e) Does not arise. 

Kccriakitti K('raf'pan Irrigation 
scheme. Keral;l 

2197. SHRI M. K. KRISHNAN: 
Will the Minisler of IRRIGATION 
AND POWER be pleased to state: 

(a) whether the attention of Govern-
ment has been drawn to the urgent need 
for taking up Keeriakitli Kerappan 
Irrigation Scheme III Pal ghat District, 
Kerala; 

(b) if so, the main features of the 
Scheme; 

(c) w helher Go\'ern ment hn \'~ I'l~cei ved 
any memorandltnl from the JI,[emhers of 
Parliament frolll Kerala regarding lhis 
issue; nnd 

(d) if so, the net ion tnken hy Govern-
ment thereon? 

TilE DFPllTY tl.lINISTFR IN TilE 
IvllNISTRY or IRRIGATION AND 
PO\\'ER (SllRI B. N. KUREFI.): (a) to 
(dl. S<)I1l~ Melilhers <,\' Parliament urged 
the lIndert:lkin~ of lht: I'eel'iakitti Kant-
p[,all irrigntiull schl:I1lt'. 
sals k"'e" hf:~1l rel'ri\'t~d 

Sillce no propp-
ahout Ihis pro-

jecl, <'nquirv I',a': made frOI1l the (j()\'ern-
men! of K"ral:l WIlD hr1\'l~ indicn\r"d that 
illIT'lII!{.:tlioJls for lhis I'I'OI~Cl are, ahout 

to bG completed and that the project re-
port and estimates are under preparation. 

Re-instatement of casual labourers Of 
Ernakulr,m 'l aihmy Station 

(Southern Railway) 

2198. SHRI M. K. KRISHNAN: Will 
the Minister of RAILWAYS be pleased to 
stale : 

(a) whether a large number of casual 
labourers have been retrenched in the 
Ernakulam JUnction Railway Station, 
Kerala recently; 

(b) If so, the totnl number of workers 
retrenched ; 

(c) \~'hether Government have taken 
any steps to reo-instate them or absorb 
them in alternati\'c jobes ; and 

(d) if not. the reasons therefor'! 

THE MINISTER OF RAILWAYS 
(SHRI HANUMANTHAiYA): (a) lind (b). 
273 casual labourers were discharged on 
completion of lhe eonstructton of the 
Marshalling "'ard n.:ar Ernakulam. 

(c) and (d). 
been re-engaged. 

20 casual labourers have 
The rest cannot be re-

engaged at present as there is no work in 
that area. They will he asorbed when 
new works are taken, in hand. 

Regularlsat ion of appointment of senior 
casual labourers us substitute gangmcn 

under P.W.I. Klilupllra Ghat 
(South-Eastern nlli)"'fty) 

2199. SHIH CHlNTt\MANI PAN}-
ORAl-II: Will the Minister of RAILWAYS 
he pleased III ,tal C : 

(0) whether there :IJ'(~ 50 sunior ctlslIul 
Iahutllcrs workiJlfl ".; substitute C1angman 
under P.W.I.. Kalupum Ghat on South. 




